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ABOUT ThE

Umb tiated in January 2022 metamorphosed into The

The LHSS Blog of MNLU

Lo

i, in
LHSS Collective after 11 months @f t inception as the founding vision of the blog stirre d

J

us to expand our operations, outreach and team. The LHSS Blog was formed due to a
@bsemab lack of ]1 _f orms in the global south which were dedicated to studying th ﬁ@
intersection between Law nd Social Sciences. Hence, MNLU Mumbai approved the
creation of such a platform. The faculty in charge for the blog is Dr. Upamanyu
Sengupta. Apart from functi fllflg g asareqular blog, LHSS successfully consolidated and
curated the relevant literature p p@ducced In 1 fn@mhly r@@ﬂups/, apa t from c cre,amg
content like editorials,

and soliciting content | _[r nweﬂ ] Wi perSQilahueS h _1@@ a_“_”lOilg @Li@r Lh gs

TH@ C@M@CU\/@ L@day d liv Ivers on 711 g@aﬂg of t Lhe bl@g g apart from a renewed approach to
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Maharashtra National Law University Mumbai, established u
National Law University Act 2@]4@1_ 20th March 2014, is one of th
Universities in ]_mdia., The Act env sag@d to establish a Na[ l L@w Umvelsm in
Maharashtra to impart advanced legal education and p pr@ mote s 5©@iew=©uemed
l@S@a]_r@h 1 leg gal SLudle_S for the advancement of societal life of th "

Prof. (Dr.) Dilip Ukey, Hon'ble \V/M@e Chancellor of the University provides exemplary

leadership to the institution in achieving its mandates. The prime goal of the

University is to disseminate advan_ced d legal knowledge and processes of la law W amongst
Ils

-
L

the students and impart in them the skills of advocacy, legal services, law reforms and
make them aware and capable to utilize these instruments for social tran i@:r___ ation

and development.
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ABOUT THE COMPETITION

The Leglglo tive Review G@Tﬂp ion by the Law *161 Humanities Society (LHS )) invites participants to critically analyze recent
legislations (2024-2026) within Jh@_ Glo b 1 South. It encourages an intersectional approach to examine how laws on issues like
1ab©ur,, grt n, la d and digital governance shap p _d often deepen—existir g5©c31a1 inequalities, Participants assess a chosen
legislation’s intent, implementation, d socio-political im ____paCL,, with particular attention to marginalized communities. The
competition pr@@@teg rigorous legal research and reform-oriented thinking, challen ng ng participants to propose informed
reCQj:zm@ildo W‘ln_ﬂ@ engaging with broader g quegt s of justice, representation, and democratic accountability i

I ler editions of LHSS-led academic events have consistently focused on fostering
interdisciplina ﬁ] d al ogue at the intersection of 1 w, humanities, and social sciences. For
instance, flagship initiatives such as the LHSS Symposium have, over multiple @CM@ilS,, brought
ogether students, scholars, and p pfacim@j@rs to deliberate on pressing socio-legal issues.
lNotably, the third edition of the symposium in 2025 built upon ”1@, success of its previous two
editions, indicating sustained participation and institutional continuity.

I

In substance, past events have functioned as more than mere competitions—they have operated
as intellectual incubators. They ha havg 6©1S1S[@iﬂ enabled participants to interrogate dominant
legal narratives, foreground Global South p p@rsp@cuveg,, and pf@duqe_ Sch 1 h ip that is both

critical and contextually grounded. This ins e credibility and

L

stitut
academic value of the LHSS essay competition in its pf sent form.,
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‘ GONGEPT NOTE

Law has always been both a promise and a weapon. Across human history, laws have simultaneously proclaimed universal rights and entrenched
hierarchies by extending protection to some whil 1 tematically exposing others to hwrm,, erasure, and dispossession. The postcolonial world
inherited this contradiction wholesale, adopting the ”1 tut]'_’@mal architecture of liberal democracy while preserving the structu hnequalitigsthat
colonialism had engineered. Today, as globalisation accelerates, technology reshapes the exercise of state p p@" I, and the Gl@bal South asserts new
economic and political ambitions. Legislatures across Asia, Africa, and South America are makmg @que_mlal choices about wb(@ur land,
environment, public health, digital governance, and the terms of belonging. These choices will det the character of democratic life for

India's Immigration and Foreigners Act, 2025 expands state powers to detain and deport with minimal procedural safeguards, but this erosion of due
process is not unique to immigration. It reappears in land acquisition legislations which compress consultation timelines and limit judicial

challenge, in labour codes that subordinate worker pl@te@ti@ns to investor convenience, in public health statutes that vest sweeping emergency
powers in the executive with limited legislative accountability, and in data governance regimes that prioritise state access over individual privacy.

Across the Global South, the populations most exposed to these legislative choices share overlapping vulnerabilities, they are workers in the
informal @C@ﬂ@my,, smallholder farmers dispossessed by commercial agriculture mdig@mug communities resisting extractive industries, linguistic
and religious minorities navigating majoritarian nationalism, women and g g@jd minorities confronting legal regimes that formalise patriarchal
control, and stateless persons denied Ue_ basic legal standing required to access any rights at all. These vulnerabilities are the product of colonial
legal transplants that were never adequately interrogated and of democratic deficits that insulate lawmaking from the CQmmunlti@S most affected
by it. Technology has added new dimensions to these dynamics without reS(@l ing any of the underlying tensions. Algorithmic systems now inform
decisions about welfare eligibility, policing, credit access, and border control. Without adequate and measured intervention, they embed and

automate historical biases at scale.



FORMAT & REGISTRATION

1.Ina legislation review participants are expected to examine a legislation (promulgated within the past 2 years, 2024 to 2026), its intent, enforcement, and socio-political
impact, The participants are expected to submit an intersection review of a legislation of their choice in the following manner.
a. A brief write up of what the legislative review endeavors to do and what according to you are the highlights of your review (150-200 word summary on the legislation
chosen, and key issues identified)
b. Review of specific sections or thematic analysis of the areas covered by the legislation
¢, Recommendations (including but not limited to, suggestions raised in Law Commission Reports, any deletion or amendment, alternative policy approaches etc)

Please note that the format for each review may differ depending on the legislation. The abovementioned structure is indicative in nature,

2.Registration Fee;
a,51ngle Author: INR 350
b, Co-author (Two persons per submission) : INR 700
¢. Detalled registration and payment form is attached here


https://docs.google.com/forms/d/e/1FAIpQLSdIWWGolW_12oWbWkzY9fsYfiA804v0M-8rM1uKloa9s6Pt1g/viewform?usp=sharing&ouid=110060752773584963888

‘ IMPORTANT DATES




rd Limit; 1500-2500 words

1L.Wo

All submissions must be made via the Google form provided post registration. Submissions
sent via email shall not be accepted.

NI
=

3.All submissions must be original, unpublished, and not under consideration by any other
journal/blog.

4,Co-authorship is permitted (maximum of two authors per submission, including the first
auﬂwm)
5.Plagiarism and Al-generated content will be checked rigorously, and any submission
found in vio 1 ation will be rejected without further review. For purposes of plagiarism, the
similarity tolerance is @p Icent,

6.Submissions should be in MS Word format (.docx or .doc) and named with the title of the

review, along with menti 1wg g the specific legislation being reviewed.
7.Submissions should no t contain any author-identifying information to ensure an

unbiased assessment of the submission
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1.Best Legislative Review - INR 3,000

2.Runner Up Legislative Review - INR 2,000

3.Top 3 submission to be considered for
publication in LHSS Journal | Vol 1, Issue 2
(subject to editorial discretion)



https://docs.google.com/forms/d/e/1FAIpQLSdPUoX7FCrcChe7pbk_v9MEGEUoktBwNeUp-aa8wCljx3nToQ/viewform

PATRON

Prof. (Dx.) Dilip Ukey
Hon'ble Vice Chancellor,
Maharashtra National Law University, Mumbal

Prof. (Dx.) Prakash Chaudhary
Hon'ble Registrar,
Maharashtra National Law University, Mumbal

FAGULTY-IN- GHARGE

Drx. Upamanyu Sengupta
Assistant Professor of English
Maharashtra National Law Untversity, Mumbat ~~ “matusatissolabomnumum

GET IN TOUGH

In case of any query, please feel free to contact:

+917400170384 | +91 7666478100;

OI

T I f_VJ

Also, follow us on LinkedIn & [nstagram for further updates.



https://www.linkedin.com/company/90418858/admin/feed/posts/
https://www.instagram.com/lhsscollective/
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